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CENTRAL AD ra-NI STRATIl'E TRI BUNAL
PRINCIPAL BENCH

NEU DELHI

R.A . NO « 3 21/1 995

Neui Delhi this the l^-^day of . 1^1") A.

HON'BLE SHRI N. V. KRISHNAN, ACTTNG CHAIRMAN

HON'BLE SPIT. LAKSHFlI SUA NX NATHAN, nEfiBER (3),

Anil Kumar ... Applicant

( By Shri B, 5, Gberoi, Advocate )

-Versus-

\  Govt'. of National Capital
Territory of Delhi, ... Respondent

0 R D C H (By Circulation)

Shri N, U, Krishnanj Acting Chairman —

■0 .A, 1654/1995 filed by the applicant uas

dismissed on 13,10.1995 as being barred by limitation.
I

The applicant has sougpit a reviau of that order,

Ue have perused the revieu applicationr Da are

satisfied that it can be disposed of by circulation

and ue proceed to do so.

2. Ue notice that uhen the mattai- came up on

7,9 ,1 995 , ue uanted to know from the learned counsel

uhy the 0 ,A, should not be dismissed on grounds of

delay. He sought time to produce authorities not

mentioned in the P'^.A , for condonation of delay. The

case uas again listed on 26 .9 .1 995 . The learned

counsel appeared and asked for time upto 13.1 0,1 995 .

On that date, none appeared and no authority uas
Produced. It is stated in the revieu application

that the 0 .A. has been dismissed uithout giving the
applicant a hearing on the point of limitation. This

is factually incorrect.as seen from the above facts.



3, No other error has been pointed out excepting to
U2 I

cite certain Supreme Court judgments. These uere 7^^'

mentioned when ue heard the case. Hence, this does

not amount to an error uith respect to the order

already passed. Hence, the review application is

dismissed,

si

(  Smt, Lakshmi Swaminathan )
lumber (J)

(  N, V, Krishnan )
Acting Chairman
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